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Capita healthcare expenditure

3520. DR. K.P. RAMALINGAM : Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a)  whether the per capita healthcare expenditure has increased from 29.77
per cent to 46.86 per cent during the years between 2005 to 2010;

(b)  whether the publicly financed health insurance schemes are ineffective in
reducing such per capita health care expenditure; and

(¢) if so, the details thereof and the action taken by Government to make
health insurance scheme more effective in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABIAZAD): (a) As per World Health Statistics 2008 and 2011 published by World
Health Organization, the per capita total expenditure on health (at average exchange
rate) in India was US$ 45 in 2008 in compared to US$ 36 in 2005, which is an increase
of 25 per cent.

(b) and (¢) Impact of health insurance schemes on health care expenditure would
depend on insurance penctration and insurance density levels in the country. Public
financed health insurance is one of the sources of financing health expenditure. As per
National Health Accounts 2004-05, financing by public insurance agents in 2004-05
constituted about six per cent of total health expenditure. Changes in the relative shares,
of the financing agents of the health care expenditure, may not per se lead to reduction
in per capita expenditure unless there is a reduction in total health care expenditure or
the growth in health care expenditure is less than the rate of growth of population.

The Government has launched the Rashtriva Swasthya Bima Yojana (RSBY)
which has been operational from April, 2008 to provide smart card based cashless
health insurance cover of Rs. 30,000/- per family per annum on a family floater basis
to BPL families in the unorganised sector. The scheme covers 23 States/UTs as on
December, 2011. The outlay for Central Government Health Scheme (CGHS) for 2012-
13 has been enhanced to Rs. 1322 crore from Rs. 1274 crore in 2011-12

Central assistance for IMH, Hyderabad

3521. SHRINANDI YELLAIAH : Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a)  whether his Ministry has received any proposal from the State Government
of Andhra Pradesh for establishment of centre of excellence at Institute of Medical
Health, Hyderabad with Central assistance of Rs. 30.01 crores for civil construction,
provision of equipment and staff components;
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(b)  if so, the response of Government thereto;

(¢)  the reasons for delay in approving the sanction and releasing the Central
assistance; and

(d) by when the sanction is likely to be given and the Central assistance is released?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD) : (a) and (b) After consideration of the proposal received from the
Government of Andhra Pradesh, the Standing Committee on National Mental Health
Programme has recommended a central assistance of Rs. 30.00 crore to Institute of
Mental Health, Hyderabad (and not to “Institute of Medical Health, Hyderabad™) for
establishment of a Centre of Excellence in the field of mental health for meeting the
cost of capital work, equipment, faculty, technical staff etc.

The Government has released an amount of Rs. 5.28 crores so far as the first
instalment to the said Institute for the above purpose.

(¢) and (d) The release of further installments is dependent on the completion of
necessary formalities/activities by the State Government.

Mandatory medical care treatment for all in emergency conditions

3522. SHRI PANKAJ BORA : Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(@)  whether it is a fact that Government has made mandatory for all clinical
establishments in the country to provide medical care treatment in order to stabilise a
person in an emergency condition; and

(b)  if so, the details of the clinical establishments which will be brought under
the purview of emergency care system?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABIAZAD): (a) and (b) “Health’is a state subject and it is primarily the responsibility
of the state governments to issue any directive in this regard.

However, the Central Government has enacted the Clinical Establishments
(Registration and Regulation) Act, 2010.

Sub-section (2) of Section 12 of the Act provides as under:

“The clinical establishment shall undertake to provide within the staff and facilities
available, such medical examination and treatment as may be required to stabilize the
emergency medical condition of any individual who comes or is brought to such clinical
establishment™.

The Act when adopted by the States will help them in enforcing the above provision
of Law.



